213 Bl Introduced

Scheduled Castes and Scheduled

Tribes: —
(1) Sixteenth Report regarding
action taken by Government

on the recommendations con-
tained in their Seventh Re-

port on the Mmstry of
Defence (Department  of
Defence Productions) —Re-

servations for Scheduled
Castes and Scheduled Tribe:
jn Defence Public Sector
Undertakings,

{2) Seventeenth Report regarding,
action taken by Government
on the recommendations con-
tained in their Eighth Report
on the Ministry of Commauni-
cations (Posts and Telegraphs
Depariment) — Reservations
for and Employment of Sche-
duled Caste« and Scheduled
Tribes in the Posts and Tele-
graphg Department.

Eighteenth Report regarding
action taken by Government
on the recommendations con-
tained in their Ninth Report
on the Ministry of Finance
(Department of Banking)—
Reservations for, and Em-
ployment of Scheduled Castes
and Scheduled Tribes in the
State Bank of India and its
subsidiaries,

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
K R GANESH): [ beg to move [or
leave to iniroduce a Bill further to
amend the Central Excises ang Salt
Act, 1044

MR. SPEAKER' The question 13°

“That leave be grunted to intro-
duce a Bill further to amend the

(3

-

VAISAKHA 12, 1895 (SAKA)

Matter unde- 214
Rule 377
Central Excises and Salt Act, 1944.”
The motion was adopted,

SHRI K. R. GANESH: Sir, I intro-
duce the Ball.

12.08 hrs.
MATTERS UNDER RULE 377

(1) ReporTED LOOTING OF JEWELS FROM
AR Inpia CARGO TERMINAL AT
Kennepy Arrport NEW YORK

it e e faw(Faer)  waAE
mag W § s &1 wae
F9 ST $4E OAIARE AF 7 FIAT 92T
wtr ogv zfear & AR § AwdEA
5 =R THT ¥ @17 FEgvm Ty 5
m o fam e AT F9w W
J21, I Y W17 ATEI F1 & WFE
¥ v wApm f& svwr WA
Leoc

araaT oA AT cfewr @y sy
T T A A AT S g @ 0
T R ™A A g AT 51
wfgd w7 waier AvEw 7 g FE
arfgg fs 3791 Toe7 gromar gav & 4
% @ ¥ aTER ¥ wRAT S
g or g9y 2 fawd
T2 A7) &1 qQ ATET g o

\11) NON-AVAILABILITY OF FOODGRAINS
AND CEMENT IN GUJARAT

SHRI K. S. CHAVDA (Patan): I
thank you very much for allowing me
to raise two 1mportant matters under
rule 377, regarding the State of
Gujarat. One is regarding the non-

*Published in Gazette of
dated 2-5-T3.
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